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LENTRAL .AMINISTRTIVE TPJBUNAL 
GUWANAiI BEI'H: 

ORDER SHEET 

Original .Applecatin No._  
Ivse petition No.  

ntempt petition r.__________ 

• 	. 	 Application No.,__ 	 / 

• ,APPlears0 

0 Re;pocIant.(S) 

Advocat fe p.p1eca+f) S 

Advocate for the Re.spondat'S) 

Notes ctegis 	Daite  

0247 	20021 Passed over. 	List on 26.7.2002 

for admission 0  

Vice-Chairman 

bb! 

ç-rfd2L26.7.02 None is present for the ap 

cant. List on 1698.02 for Adàis 

Member 

r ., 1684i02 0 	 •'., 	 .1 . 	 ,f,/ Heard Mr.S.ii, learned o 

v.00 . 	 . for the applicant ad also' Mr. 
P Roy, Sr.C.G.S.C. for the reBpr 

.kpplication is 

C f 7' ' 	i1 for records. Rettirnsil 

weeks. List on 20002 45r 0 
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20.9.02 	On the peyer of M r. 	D.b Roy, 

learned Sr. CoG S.C. for the respondents 

. 	further four weeks time is allowed to 

the,. ,  respondents to tile written state: 

ment. 

List again on 8.11.2002 for 

ord era • 

Vice-Chajrsn 

. ......:....:mb 	 . 	. 

	

...... .......... 8.11.02" - 	On the prayer of both the counsel 
.........

._for the parties the case is adjourned. 
The respondents may file written State-

-\ 	k 	 .., 	mentjn. the meantime. List on 13.12.02 
for orders. 	.. 
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. 	 ................... . 	 . 	

Vice-Cha.jrmin 

02 	Written statement has been filed. 

- The case may now be listed for hearing 

..on 17.1.2003. The applicant may file 

rejoindere, if any, within two. weeks 

j f roin, today. 

of...... ............. 

Vice-Chairman 
nkm  
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M. Chanda, 
. 	1earne&.coUnej, for the applicant the case' 

is adjourned on the ground that Mr. 8.A]j, 
-. 	r 	 • • ç- 	AC 	 jeanrect Sr. counsel for the applicant is J\Lt --' 	

out of station. List again on 2892. 2003 
for hearing. , .,  
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Nt'e.s of the Registry 	Date. 	Order of the Tribunal 

	

28.2.2003 	It has been stated that Mr.S. 

All, learned Sr. counsel for the 

applicant is on accommodation. 

The case is adjounned accordi- 

ngly and listed on 25 .4.2003 for 
hoarrig. 

O 

\LQi-' cyLYZ 
	

bb 
	 Vice-Chairman 

f 142  

6,91 14  
s-,-, 

g¼? 
'f 	4/c: 	- Ij 

4 	t4 I 

A 
I 

7 ,  

	

25.4.2003 	On the prayer made by Mr.S,Ali, 

learned Sr.counsI& for the applicant 
the case X is adjourned and is listed 
again for hearing on 12.5.2003 along 
with 0. A. 96/20Q & 0. L 105/20ô2 , 

Vice-Chairman 
bb 

• i'//o 	eaa 	e iunw( J 

Iry  

	

14.5.2003 	.. Heard counse1 for the part.ies., 

Judrnentde1iveed in open Court,, 
kept in separate sheets. 

-The application is dismissed 
in terms of the order. No costs 

Vice.Chairman 
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DAT OF DECISION 

... 	0S.yedjairnil0Hoque. 	. . 	
.PLICNT(S). 

' , • 	 & 	.,. . ADVOCATE FOR THE 
Mr.Shohrab Au. 	 APPLIc Tr(s). 

-VERSUS 

The Chairman of Telecom Commission & Ors. 	SpO1NT(S) 

	

r.A.JJeD 	 0 0 0 0 	 0 0 ADVOCATE FORTH 
RESPON]JENT(S). 

THE HONIBLE  MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON t  BLE 

1, ihether Reporters of local papers may be allowed to see 
• 	th judgment ? 

T be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
jLidgment 7 

44 Whether the judgment is to be circulated to the other 
Benches 7 

J!ulrl d?1ivred by Ho'bie 	Vice-Chairman. 

• 	 •• 	 I 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.229 of 2002. 

Date of Order : This the 14th Day of May, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Syed Jainul Hoque 
S/o Syed Abed Ali 
Resident of Tithuri-I, P.O:- Tithuri-I 
Via:- Rangya, P.S:- Rangya 
Dist: Kamrup, Assam. 	 . . . Applicant. 
By Mr.S.Ali, Sr.Advoacate , Ms.K.Chetri & Mr.Shohrab Au. 

- Versus - 
The Chairman of Telecom Commission 
Sanchar Bhawan, New Delhi. 

The Chairman-Cum-Managing Director 
Bharat Sanchar Nigam Limited 
New Delhi. 

The Chief General Manager 
Assam Telecom Circle 
Ulubari, Guwahati-7. 

The General Manager 
Bharat Sanchar Nigam Limited 
Kamrup Telecom District 
Ulubari, Guwahati-7. 

Sub-Divisional Officer 
Noonmati Telephone Exchange 
Guwahati. 	 Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY,J. (V.C.): 

The issue relates to conferment of temporary 

status. The applicant in this application pleaded that he 

was engaged as casual labourer by the Sub-Divisional 

Telephone Exchange Officer, Noonmati in 1998 and worked as 

such till 2001. According to the applicant, in the year 1998 

he worked for 145 days, in the year 1999 101 days and 243 

days in the year 2000 and 27 days in the year 2001. The 

applicant accordingly submitted representation before the 

authority narrating all the facts for conferment of 

,temporary status vide representation dated 6.5.2002. 

on the failure of the respondents to respond the said 

representation the applicant moved this Tribunal •seeking 

for direction on the respondents for conferment of 

Contd./2 
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temporary status to him. 

2. 	The respondents submitted the written statement 

and denied engagement of the applicant as casual labourer 

during the period 1998 to 2001 save and except for a very 

limited spell of one or two days and for that purpose the 

record was not maintained. 

3. 	The applicant submitted a rejoinder disputing the 

assertion made by the respondents in the written statement 

and contended that if the records were called for, it would 

amply prove that the applicant completed 240 days in a year 

and therefore he was entitled for conferment of temporary 

status. 

H 4• 	I have heard Mr.S.Alj, learned Sr. counsel for the 

applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for 

the respondents at length. There is no dispute that the 

Govt. of India promulgated a policy for conferment of 

temporary status in 1989 and the said policy was extended 

from time to time which was last extended upto 1.8.1998. 

The communication No.269-94/98-STN-II dated 29.9.2000 

issued by the Department of Telecom Services, Sanchar 

Bhawan, New Delhi, indicated that as per the Department of 

Telecommunication letter No.269-4/93-sTN-II dated 

12.2.1999, temporary status was granted to casual labourers 

eligible on 1.8.1998, no casual labourers were to be 

engaged after this date and all casual labourers not 

eligible for temporary status on 1.8.1998 were to be 

disengaged forthwith and therefore there Sould be no 

casual labourers left without temporary status after 

1.8.1998. The said communication also indicated that 

despite the position indicated above, in the event, there 

'was any casual labourer left out due to any reasons, those 

1were to be referred to the Head Quarters separately. 

5. 	Mr.S,Ali, learned Sr.counsel for the applicant, 

contended that since the applicant completed more than 240 

days in the year 2000, there was no jusitification for 

Contd./3 
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denying the benefits of temporary status to the applicant. 

Mr.S.Alj referred to the month-wise working data left by 

him placed by the applicant, which also indicated that the 

applicant served for 243 days in the year 2000. No such 

policy was, however, made available extending the 

notification for conferment of temporary status after 

1.8.1998. On the own showing of the applicant he was 

engaged in the year 1998 and upto March he worked only 36 

days and in August only 7 days. In the absence of any 

extension after 1.8.1998 and the purported engagement of 

the applicant in the year 2000 it cannot be taken note of. 

The applicant failed to show and justify that he worked 

more than 240 days in any given year prior to 1.8.1998. In 

the circumstances it would not be approriate to issue a 

direction upon the respondents to confer temporary status 

to the applicant. 

The application is thus dismissed. 

There shall, however, be no order as to costs. 

D.N.CHOWDHTJRy 
VICE CHAIRMAN 

b1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 
• 	 AT GU1ATI. 

(p1ic&tion under Section 19 of the Central 

Administrative Tribunal Act, 1985). 

OA, Nq. _/2OO2. 

Syed Jainul Hoque 	•... 	?pplicant. 

-VRS- 

The Chairman of Telecom Commission 

Sangssr Bhawan Bhawan, New Delhi & Ors. 

Respondents. 

PARTICULARS OF THE APPLICANT :- 

Syed Jainul Hoque 

Son of Syed Abed Au, 

resident of Titkuri-I, P.O. Titkuri-I, 

Via - Rangya, P.S. Ràngya, Dist.Kamrup,Assam. 

PARTICULARS OF THE RESPONDENTS :- 

The thairman of Telecom Conm!ssion, Sangsar 

Bhawan, Nev.,  Delhi. 

The chairman-Cum-Managing Director, Bharat 

Sangsar Nigam Limited, New.Delhi. 

The chief General Manaer, Assan Telecom Cic 

Ultthari, Guwehati-7/. 

The General Manager, Bharat Sangsar Nigam 

Ltd., Kamrup Telecom District, Ulubar± 

Guwahati-71. 

Sub-Divisional Officer, Noonmati T 'lephone 

Ex-Change, Guwahati. 	
( 

Con d.....2 
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PARTICULARS OF THE ORDER AGAINST 1HI-1 THIS APPlICATION ' 
HAS BEEN FILED  

For not giving temporary status and therafter 

regularise the ser.ce of the applicant with 

effect from 2000 as he has been working as Casual 

Labourer underS.D.O. Telephone Exchange, Noonmatl, 

Guwahati. 

JURISDICTION OF THE TR2BUN?L 

The applicant declares that the subject, matter of 

the order against which this application is made is within the 

jurisdiction of the Central Administrative Tribunal, Guwahati. 

LIMITATION :- 

The applicant further declares that this appliqation 

is within the limitation of provision of Section 21 of .  the 

Central Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

6.1. That your application is an Indian citizen 

and as such he i.s entitled to all the rights and privileges 

guaranteed under the Contitutiqn of India. He is a permanent 

resident of Village Titküri under Rangya Police Station in 

the district of Kainrup, Assarn. 

6,2. That your applicant has passed the H.SrnL.C. 

final 	aminatiOfl in 1999 from Bira Dutta High School, 

Titkuri, Kamrup in compartmental Examination. 

inexure-1 is the photocOpf of HSLC 

final Examinaii-Ofl issued by the Head 

Master BiraDuta High School on 26.71.99. 

COntd...... 3 
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6.3. That your applicant was enga ge .d as 

Casual Labour by the Sub-Divisional Telephone Exchange 

Officer, Noorimati in 1998 and since then the applicant 

worked as Casual. Labourer atNoonmati till 2001 as follows:- 

1998 - 145 days 

1999 - 101 ° 

2000 - 243 

2001 - 27 	It  From this month the applicant 

was not allowed to work by the S,DO 

4nnexure-2 is the photocopy of his 

details of working days. 

6.4. That as per inexare-2, it appears that 

your applicant is eligible, for temporary status and 

thereafter regulariSatiOn in his service as he has completed 

243 days. As per scheme for regularisatiOn of the casual 

labour 240days working in a year is required and as such, 

the applIcant filed a rqDresentatlofl on 6.5.2002 to the 

General Manager, B.S.N.L. Kamrup Telecom District, Ulubari,. 

Guwáhati praying for granting temporary status and 

regulariSation of his service with details working parti- - 

culars but uptill now no reply has been given to his 

representation. 

rnexure-3 is the photocopy of representation 

dated 6.5.2002 submitted by the applicant 

to the General Manager, BSNLKarnrUp Telecom 

District, Ulubari, Guiahati-71. 

Contd. .. . .4 



1 

..-j 

rn 

I 
- 

6.5. That the applicant having found no reply 

to his representation -at mexure-3, he filed, another 

representation on 6.6.2002 to the General Manager alongwith 

detailed, working particulars of the applicant as casual 

labourer but uptili now no action has been taken &0 file 

this application before the Hon'ble Tribunal seeking Justice. 

?nnexure-4 is the representation dated 

6.6.2002 suthdtted by the applicant 

to the Respondent No.5. 

rinexure-4(1) is the detailed working 

particulars of the applicant. 

7. GROUNDS FOR RELIEF WInILEGAL PROVISIONS:- 

.l.. For that the applicant having fulfilled 

the terms and condition of casual labourers scheme for 

regularisatiOri of his service and as such he is entitled 

to be regularised in his service after giving temporary 

status. 

7.2. For that the applicant was engaged as far 

back in 1998 and worked till 2001 and he has completed 

243 days in the year 2000 and as such he is entitled to çet 

temporary status and thereafter regularisatiOfl efE his service 

w.e.f. 2000 as he has completed 243 days in this year 

7.3. For that your applicant filed several 

representations but the respondents have not áonsiders his 

representation and hence he hE,s approached this Hon'ble 

Contd..... 5 
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krnexure-3(1) is the detail of working 

particulars of the applicant. 
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Tribunal seeking justice. 

7.4. For that this Hon'ble Tribunal has given 

temporary status and regularised services of the casual 

labouezers in similar cases and in fact this case is al -so 

covered by earlier judgment of a similar cases passed by 

this Hon'ble Tribunal. 

7.5. For that at any rate the applicant.iS - 

entitled to get temporary status and thereafter regulari-

sation of his service we.f. 2000. 

7.6. For that if the applicant, is not allowed 

to work from the year 2002 he will suffer irreparable loss. 

and injury. 

DETAILSS OF REMEDIES EiAUSTED :- 

That your applicant filed, representations to 

the respondents particularly to the General Manager, 

BSNL, Kamrup Telecom District• , Ulubari, Guwahati-7 but no 

action has been taken upttli now by the respondents and 

hence this application has been filed before this Hon'ble 

Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PEL'OING IN ANY COURT 

OF LAW OR IN TRIBUN?L  

The applicant further dec1res that no case 

in respect of the present matter is pending before ary 

Tribunal or in any Court of law. 

RELIEF SOUGHT FOR :-.[... 
Uder the facts and circumstances narrated 

above the applicant prays the £ollozng relief s:- 

4 	 contd ..... 6 
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1) to grant temporary status and thereafter 

regularisation of service of the applicant as casual 1abour 

w.ef. 2000 

to dispose of this application at the 

admissiOn stage as the case is covered by earlier similar 

cases disposed of by this Hon'ble Tribunal. 

any other relief/reliefs entitd to the 

applicant may be granted. 

11. INTERIM RELIEF_ILNY: - 

In the interim, the respondents may be directed 

to allov the applicant to work as casual laborer under. 

S.D.O.(Telephone)l Exchange Noonmati, Guwahti-. 

c 	12. PAPICULARS OF THE 1P0- 	.. 

Date of issue :- 	•°O 

IPO NO. 61 9-7 6,3 

Payable at Guwahati 

Nne of Post Office:- 

Value of IPO 

13. ENCLOSURE :- 

• 	As per Index.. 



VERIFICATION 

1, Syed Jainul Hague Son of Syed Abed All, 

resident of Titkuri-I, P.O. Titkuri-I, Via - Rangya, 

P.S. Rangya, District - Kamrup, Assam, do hereby 

solemnly affirm and verIfy the :tatements made in 

paragraphs 	 are 

true to my knowledge and those made in paragraphs .3 
eingmatterof records are true to 

my infomiation derived therefrom which I believe to be 

true and the rests are my humble submissions and grounds 

before the Hon'ble Tribunal. /nd I have not suppressea 

materials facts in this case.' 

Signature If 
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Certified that 	Sri / S?;/inatj 
son / da4ter of 	Sri afl 	in/i abitant 
of 	villauc TvI-1(wt 	P. 0. 	tAwt flI 

appeared in the B. S . L. C. Exam.ivation, 
institution as a Regidar / private ca'nd,date 
Board of Sceo davy Edi cation, Assam under 
No. SO/O 	and had / had 20t passed 
being placed in the 	 on 

V* 	• 

from this 
held 'under the 
Roil. 
the Examination 

His / B,e date of birth aceordig to the School Admis ion, 
Reals I er I Admit card is /— — 

His / Iie 	conduct and charwtCr have been 	qooc 
I wish 	him I  lyir all success in lzfe, 

~s 
iih 

/ 

1. 
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-. 	23 days 
- 	17 days 
- 	22 days 
- 	23 days 
- 	23 days 
- 	20 days 
- 	24 days 
- 	26 days 
- 	24days 
- 	19 days 
- 	22 days 

January 
February 
March 
April 
May. 
Jun a. 
July. 
August 
September 
October 
November 
December 

January 	- 

February 	- 

March 	- 

April 	- 

May 	- 3 days 
June 	- 15 days 
July 	- 2 days 
August 	- 

September 	- 
October 	- 7 days 
November 	- 
December 	- 

0 

Working data of Syed Jainul Hoque, attachment of TIM under Noonmati 
Telephone Exchange, Month wise since January 1998 to 2001. 

Years of 1998  

January 	- 12 days 
February 	- 12 days 
March 	- 12 days 
April 	- 

May 	- 

June 	- 

July 	- 

August 7 days 
September 	- 26 days 
October 	- 27 days 
November 	- 23 days 
December 	- 26 days 

145 da's 

Years of 1999 

January 	- 16 days 
February 	- 21 days 
March 	- 15 days 
April 	- 

May 	- 

June 	- 

July 	- 

August 	- 

September 	- 9 days 
October 	- 8 days 
November 	- 13 days 
December 	- 19 days 

101 days 

Years of 2000 
	

Years of 2001 

243 days 
	

27 days 

 

Signature. 
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To, 
5t\ 	3)c RsA, 

The General Manager, BSNL, 
Kamrup Telecom District. Ulubari, 
Guwahati —781007. 

Date at Guwahati the 6 fT May 2002. 

Sub: Prayer for absorption in Temporary Status Mazdur Cadre (T.S.M). 

Sir, 

Most respectfully, I like to lay the following few lines before you for favour 
of your kind consideration and ncessary action thereof. 

That Sir, since January 1998, I had been working under A.C.G. 17 with 
attachment of Syed Abed All S/I (T/M) under Noonmati Telephone Exchange till 
March 1998 for 36 days and then, from August' 98 to December 98 for 109 days, 
totaling 145 days throughout the years. 

That Sir, during the years 1999 I worked in the same capacity from 
January till December for Total No. of 101 days, and in the years 2000 too, I 
worked for total No. of 243 days and for 27 days in the year of 2001. 

That Sir, after this, I have not getting any chance to work in the 
department and have to spend my days, simply sitting idle and as a result I have 
been facing hard financial situaVons. 

Under the above circumstances I most cordially pray your honour to 
consider me sympathetically and use your honourable office to absorb me in the 
cadre of temporary status Mazdur (TSM) in the department under your kind 
disposal and for this very kind act of yours I shall remain ever grateful to you. 

Tanking you Sir, 

Op 

. 	 ce 
' 

Yours faithfully, 

~&- ~ C'77 ZTp  
(Syed Jainul Hoque) 
Mosque compound, 
Noonmati, Ghy-20. 

N.B. : A complete chart of my working data throughout the above mentioned 
years enclosed herewith for favour of your kind information and necessary 
action please. 

(P/ 
	 1-1 



It 	An"'- -~Co 

• 	. 

Working data of Syed Jainul Hoque, attachment of T/M under Noonmati 
Telephone Exchange, Month wise since January 1998 to 2001. 

Years of 1998 Years of 1999 

January 	- 12 days January 	- 16 days 
February 	- 12 days February 	- 21 days 
March 	- 

 12days March 	- 
 15days 

April 	- April 	- 

May 	
- May 	- 

June 	- June 	- 

July 	- July 	- 

August 	- 7 days August 	- 

September 	- 26 days September 	- 9 days 
October 	- 27 days October 	- 8 days 
November 	- 23 days November 	- 13 days 
December 	- 26 days December 	- 19 days 

145da's 	 101 days 

Years of 2000 Years of 2001 

January 	- 23 days January 	- 

February 	- 17 days February 	- 

March 	- 22 days March 	- 

April 	- 23 days April 	- 

May. 	- 23 days May 	- 3 days 
June.. 	- 20days June 	- 

 15days 
JuJy. 	- 24 days July 	- 2 days 
August. 	- 26 days August 	- 

September 	- 24 days September 	- 
October 	- 19 days October 	- 7 days 
November 	- 22 days November 	- 
December 	- December 	- 

243 days 	 27 days 

ell 

- Signature. 



12- 
	 X P-0 WLD - ~- 

~n 
To, 

Sri S. K. Bhaduri, 
General Manager, BSNL, 
Kamrup Telecom District, Ulubari, 
Guwahati - 781007. 

Date at Guwahati the 61 6  June 2002. 

Sub : Prayer for absorption in Temporary Status Mazdur Cadre (T.S.M.) 

Ref. : This is an earnest reminder in reference to my previous representation 
submitted to you dated the 6"  May; 2002 with the following text. 

Sir, 
Most respectfully, I like to lay the following few lines before you for 

favour of your kind consideration and necessary action thereof. 

That Sir, since January 1998, I had been working under A.C.G. 17 with 

attachment of Syed Abed All S/I (T/M) under Noonmati Telephone Exchange till 
March 1998 for 36 days and then, from August 98 to December 98 for 109 
days, totalling 145 days throughout the years. 

That Sir, during the years 1999 1 worked in the same capacity from 
January till December for Total No. of 101 days, and in the years 2000 too, I 

worked for total No. of 243 days and for 27 days in the year of 2001. 

That Sir, after this, I have not getting any chance to work in the 
department and have to spend my days, simply sitting idle and as a result I 
have been facing hard financial situations. 

Under the above circumstances I most cordially pray your honour to 
consider me sympathetically and use your honourable office to absorb me in 
the cadre of temporary status Mazdur (TMS) in the department under your kind 

disposal and for this very kind act of yours I shall remain ever grateful to you. 

Thanking you Sir, 

IPA 

0ç 
'... 

S •  

AV 
7   tvo ~(V  A 

Yours faithfully, 

-/' 

(Syed Jainul Haque) 
Mosque compound 
Noon mati, Ghy - 20 

' 	 - 	 - 

N.B.: A complete chart of my working data throughout the above mentioned 
years enclosed herewith for favour of your kind information and 

necessary action please. 



Years of 1999 

January 	* 16 days 
February 	- 21 days 
March 	= 15 days 
April 	- 

May 	- 

June• 	- 

July 	- 

August 	- 

September 	- 9 days 
October 	- 8 days 
November 	- 13 days 
December 	- 19 days 

101 days 

4(i) 

Working data of Syed Jainul Hoque, attachment of T/M under Noonmati 
Telephone Exchange, M6 	wrsirrce January 1998 to 2001. 

Years of 1998 

January 	- 12 days 
February 	- 12 days 
March 	- 12 days 
April 	- 

May 	- 

June 	- 

July 	- 

August 	- 7 days 
September 	- 26 days 
October, 	- 27 days 
November 	-. 23 days 	J 
December 	- 26 days / 

.145day' 
. i 

Years of 2000 

January 	- 	23 days 
February 	- 	17 days 
March 	- 	22 days 
April 	- 	23 days 
May 	- 	23 days 
June 	- 	20 days 
July 	- 	24 days 
August 	- 	26 days 
September - 	24 days 
October 	- 	19 days 
November - 	22 days 
December - 

243 days 

Years of 2001 

January 	- 

February 	- 

• 	
• 	March 	- 

April 	- 

May 	- 3days 
June 	- 15 days 
July 	- 2 days 
August 	- 

• 	 September 	- 
October 	- 

• 7 days. 
November 	-. 
December 	- 

• 27 days 

- 	 / 
Signature. 
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IN THE CENTRAL A1NIfRATflTE TRIBUNAL 

GUWAHAT I BENCH : : : : GTJWAHAT I 

o .A • NO • 229 OP 2002 

Shri S.yed Jainu]. Haque 

Vs 

Union of India and others 

In the matter of : 

1ritten Statement submitted 

by the respondents. 

The humble respondents beg to submit the 

written statement as follows : 

1 • 	 That with regard to para 1 and 2 of the application, 

the respondents beg to offer no comments. 

2 • 	 That with regard to the statements made in para 3, 

of the application the respondents beg to state that the 

applicant has not been a Casual Ibourer of the Department 

at any period of time and he is not entitled for any benefit 

wbat so ever. 

30 	 That with regard to the statements made in pam 4, 

of the application the respondents beg to state that the O.A. 

is not Lade against any order of the Department. 

40 	 That with regard to pam 59 of the application 

the respondents beg to offer no comments. 
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5 • 	That with regard to the statements made in para 6.1, 

of the application the respondents beg to offer no comments 

as the department has no information about the applicant. 

	

60 	 That with regard to the statements made in para 6.2, 

• of the application the respondents beg to offer same as above. 

The educational qua hf icat ion of the applicant or the lack 

of it has no bearing on the subject matter of the case. 

	

7. 	That with regard to the statements made in para .3, 

of the application, the respondents beg to state that the 

applicant was not engaged as Casual Labourer and he did not 

perform departmental work for the period shown In Annexure - 2 

which is nothing more than a self certificate. 

It is reiterated that the applicant was not engaged 

Casual labourer. during the period from 1998 to 2001 save 

and except for a very limited spell of 1 - 2 days for which 

no record is maintained in the Department. 

8. 	That with regard to the statements made in para 6.4, 

of the application the respondents beg to state that as submitted 

in the foregoing paras the applicant was not engaged in the 

department for the period shown in Annexure- 2 to the 0.A. He 

is not entitled for the benefit of the departmerjta 1 scheme 

formulated for the Casual Mazdoara who have continuously worked 

for at least one year 

The annexure-2 to the 0.A. has no authenticity and 

cannot be relied upon for the purpose of determining eligibility 

for grant of temporary status or regularization. It is a self 
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certificate prepared by the applicant having no authenticity 

to be relied upon. 

The annexure 3 repre sentat ion dated 06. Oj .2002 

does not deserve any consideration as the same is ill conceived 

and distorted • The same has no utility other than preparing 

a ground for filing the O.A. 

90 	 That with regard to the statements made in para 6.5, 

of the application the respondents beg to state that the 

applicant has no right to persue his case departmentally as be 

is also fully aware that he is not entitled for the relief 

sought tor. 

10. 	That with regard to the statements Lade in para 7, 

of the application the respondents beg to state that the 

applicant has no lawful claim for grant of temporary status 

or any other benefit of the scheme as he has not worked as 

Casual laboudrer. The claim of the applicant is not supported 

by any authentic or reliable records to merit consideration. 

The OA is devoid of any merit • The same is ill 

conceived and mischievous. The OA deserve to be dismissed 

at the first instance. 

Verification 
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VERIPICAI0N 

I, awi 14(f 	M4 , presently 

working as b 	i-P' 	 being 

duly authoriseftaA and competent to sign this verification 

do hereby soleiinly affirm and state that the statements 

made in pam I Z / 0 	 are true to my 1iow].edge 

and belief and those made in pam 	 being matter 

of records, are true to my information derived therefrom 

and the rest are my humble submission before this Hon'ble 

Lribunal • I have not suppressed any material facts. 

And I sign this verification on this)tb day 

of kxt 	-, 2002 at Guwahati. 

aW-

?rb 
Ut1$flt 04 c1amwtm ; 
ç!TI1Q 4  4 

014  Th A0 	
J 

ac 
-' TeP'Cie,I 
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IN THE CENTRAL ADt NI STRATI yE TRIBUNAL GAUIIATI BENCH 
- AT GUWAHATI. 

2.A.110.22fQ02. 

Syed Jaiflul Hoque .... 	Applicant. 

-VRS- 

Union of India & Ors..... RspOfldfltS. 

IN THE MATTER_OF : - 

Rejoinder subnttted by the 

applicant In reply to written 

statentS submitted by the 

Respond eK9ts. 

The hub1e applicant subts his rejinder 

in reply to written statements subtted by 

the respondents as follows:- 

That with regard to the stateents mde in 

paragraph 1 of the written sthteneiits, the applicant 

has no comnen.ts. 

That with regard to the statements rade in  

paragraph 2 of the written stenents, the aPplica1t 

begs to state that the safle Is a blatant lie and as such 

the applicant stoutly denies the sane. In fact, the 

applicant served under dIffrent S.D.O., Phones at 

Noonati since 198 to 2001  as shown in Bflexure-5 

an1exed to this rejoinder. 

The applicant has been paid his daily wages 

for all the days he worked under the above S.D.O.s, 

Phones. The S.D.Q., Phones, Nooniati vide his letter 

Cfltd •.... .2 

1 
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No.G-17/02-03j5 dated 12.9.2oo2 clearly stated that the 

od of dIfferent S.D.O.s' •A,C.E.-2 Accounts be checked 

wherein the payment of different casual labours are sbowfl 

along with the total amount received by them Inc1ud1Z& 

the applicant. This ACE-2 Account may be called for which 

Is now with S.D.E. Legal under GerEral Manager, B.S..L., 

Guwabati-7. On pTusal of the above ACE-2 the payment of 

daily wages to the api1cant will be found. This will prove 

that the stateents made by, the respondents jn paragraph 

2 of their written statements is false and baseless. 

Annexure-6 is. the typed copy. of letter 

No.G-17/02-03/5 dated 13.09.02 written 

by the Sub-DIvisional Officer, Phones, 

Noon mit.i, Guwahati.-23. 

That withregard to the statements mde In 

paragraph 3 of the written statennts, the applicant begs 

to state that It Is a fat that there is no written order 

which has been challenged in this original application 

but as per Govt. Order that those who completes 240 days 
/1 

a year he is entitled to get temporary status and 

thereafter regularisation. But as the respondents have not 
y

e;
e
t /€ 	emporary status to the applica*ten Inspite of, 

representatIon dated 6.6.02 at Anneure-4 annexed to the 

Original Application and hence he has been coel1ed to 

file this original ap1jcation as the respondents have 

deprived the ap1Icant from benefit by giving temporary 

status to him as casual labour having completed 240 days 

In the year 2000  as stated in Amlexu.re-5 under S1.30 

That withregard to the statements made In 

paragraph 4 of the written statertents, the applicant 

Contd.. .3 

.1.  
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begs to state that he has no corncients. 

That with regard to the statements nade in 

paragraohs 5 and 6 of the written stayeents, the 

applicant has no comtnents to offer.. 

That with regard to the statements tde in 

paragraph 7 of the written staternents, the applicant 

begs to state that the same is absolutely false and 

baseless. The Annexure-5 annexed to this rejoinder 

clearly shows that he definitely worked and he has been 

Paid daily wages for the days he worked under the S.D. 0. 

shown in Annex'jre-5 and that apart the record of AM 

ACE-2 Accounts will show that the alicant has been paid 

daily wages for the days he worked tInder different S.D.O. 

and hence it is necessary tb call for the ACE-2 accounts 

from the General Manager, Teleco; BSNL, Guwahati. 

That wlthr egard to the statements, adë in 

paragraphs 8 and 9 of the written stateents, the 

apiIcant begs to state that the same is mlicious 

and 2aise and hence the alicant stoutly dies the safle. 

80 	 That with r egaM to the statements Mde In 

ragraph lo of the written statements, the apolicant begs 

to state that the same Is absoli1tE1y false and baseless 

and hence the sane Is stoutly died by the qoplicant 

It Is further stated that the respondents should produce 

the records as shown in Annere5 annexed to this 

rejoinder and they should also produce ACE-2 Accounts 

by which the apl1cant was paid his daily wages by the 

different SDOs, Ience It is necessary that the ACE-2 

Contd.,. .4 
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accounts should be nroduced before this Hotb1eTr1b1na1 

to ascertain whether the allcant worked under different 

SDs as shown at Annexure-5 and whether the anllcant was 

paid his daily wages. 

9. 	That it is subt ted that the aivñlcaflt is 

entitled to teorary status and thereafter regularisatioI 

in service as per Govt. orders as be has worked under as 

mfly as 6(six) SDOs Phones at Noontl frov, different dates. 

He is also entitled to be given teEDorary status In view 

of the fact that in the year 1999-00 he 'rked for 259  

days and this will be proved w* ACE-2 Accounts are produced 

before this Hontble Tribunal by the restrndeLIts. 

V E R I F I c_A T I 0 N 

I, Syed Jamal Hoque Son of Syed tb& All, 

resident of Tltkuri-I, .0. T1tkurl-I Via - Rangya 

Dist. Kamrup, As4a, do hereby solemnly affirrn and verify 

the stateeflts wide in paragraphs 

are true to my knowledge and those wade in mragraphs 

being tatter of records are true to y 

inforratlon derived therefrom which I believe to be true 

and the rests are y huthle subsslons before this Hofl'ble 

Tribunal, And I  sign this verification on this the1 th 

day of Tan&ary, 2003 at Guwahati. 

- )t/i u&4 

Signature. 

-I 
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3: The applicant worked under the following S.D.O.Phones as shows below since 1998 

 Sri k.K.Kkati S.D.O. Phone Posting at Noonmati From 24/2/95 to 4/3/98 

= worked From 	 =' 1-1-98 to 4-3-98 24 days 

 Sri D.C. Barmari S.D.O. Phone Posting at Noonmati From 	= 5/3/98 to 8/8/99 

=worked From 	 = 5-3-98 to 8-8-99 	= I 73days. 

 Sri A.C. Baishya S.D.O. Phone Posting at Noànmati From 	= 9/8/99 to 17/10/2000 

=vorked From 	 = 9-8-99 to 17-10-2000 259 days 

 Sri K. Ray. Choudhury S.D.O. Phone Posting at Noonmati From 	= 18/10/2000 to 111312001 

worked From 	 = S 	18-10-2000 to 11-3-2001 33 days. 

 Sri S. Baruah S.D.OS. Phone Posting at Noonmati From 	S 	= 12/3/2001 to 17/5/2001 

worked From 	 = 12-3-2001 to 17-52001 	= 00 days 

 Sri R.M. Das S.D.O. Phone Posting at Noonmati From 	 = 18/5/2001 to 12/10/2001. 

worked From 	S 	= 18-572001 to 12-10-2001 27 days 

Total = 	516 dayt 

2& 
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BFIRAT SPÔNCHAR NIGAM LIMED  

(A Goverment of India Enterorise) 

From S.D.O. Phones, 
Noonati, Gwahati-20. 

To, 

The SDE (Legal), 
0/0 the GMT/GM,Uliibari-7. 

No,G-17/02/03/5 	Dated 13.09.2002. 

SLibject:_ Court notice received from CAT. 

As per telephonic discussion with you I would 

like to intinate you the fo1long facts:- 

• 	That there is no any records available in this. 

office regarding works performed by Syed Jamal Hoqtie. 

However, the narnes of 500 pbones, Noont1 with 

period given below for checling of their ACE-2 Account. 

Si. No, Naue ofSDO P From To 

. Sri K. K. Kakati 	. 24.02.95 04-03-98 

 SrI D.C. Barn 05-03-98 08-08-99 

 SrI A.C. Balshya 09-08-99 	. . 	 17-10-00 

40 Sri K. Roytcboudhary 18- 10 roo 1E-03-01 

 Sri. G. Baruah 12-03-01 27-05-01 

 Sri. R.M, Das . 	 18-05-01 12-10-01 

7 Sri M.C. 13alaia 10-10-1 till date. 

Sd/- Illegible, 
Sub-Divisional Officer ,Phone 

Noon rntj ,Guwahati-20. 


